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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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MADAM SPEAKER: The House stands adjourned to meet again at 12 noon.

11.03 hrs.

The Lok Sabha then adjourned till Twelve
of the Clock.
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12.00 hrs.
The Lok Sabha re-assembled at Twelve of the Clock.
(Mr. Deputy-Speaker in the Chair)

... (Interruptions)

At this stage, Shri Mulayam Singh Yadav, Shri Lalu Prasad, Dr. Shafiqur Rahman Barg
and some other hon. Members came and stood on the floor near the Table

... (Interruptions)

MR. DEPUTY-SPEAKER: Now, Papers to be laid on the Table of the House.



18.08.2010 11

PAPERS LAID ON THE TABLE

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER
RESOURCES (SHRI PAWAN KUMAR BANSAL): Sir, [ beg to laid on the Table a copy
of the Inter-State Water Disputes, 1959 (Amendment) Rules, 2010 (Hindi and English
versions) published in the Notification No. S.O. 1678(E) in Gazette of India dated the 15"
July, 2010 under sub-section (3) of Section 13 of the Inter-State Water Disputes Act, 1956.
(Placed in Library, See No. LT 2886/15/10)
THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY;
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTER’S OFFICE; MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
PRITHVIRAJ CHAVAN):
Sir, I beg to lay on the Table a copy each of the following Notifications (Hindi and English
versions) under sub-section (2) of Section 3 of the All India Services Act, 1951:-
(1)  The Indian Administrative Service (Fixation of Cadre Strength) Third Amendment
Regulations, 2010 published in Notification No. G.S.R. 396(E) in Gazette of India dated
11th May, 2010.
(2)  The Indian Administrative Service (Pay) Fifth Amendment Rules, 2010 published in
Notification No. G.S.R. 397(E) in Gazette of India dated 11th May, 2010.
(3)  The Indian Administrative Service (Fixation of Cadre Strength) Fourth Amendment
Regulations, 2010 published in Notification No. G.S.R. 403(E) in Gazette of India dated
13th May, 2010.
(4)  The Indian Administrative Service (Pay) Sixth Amendment Rules, 2010 published
in Notification No. G.S.R. 404(E) in Gazette of India dated 13th May, 2010.
(5) The Indian Forest Service (Fixation of Cadre Strength) Amendment Regulations,
2010 published in Notification No. G.S.R. 406(E) in Gazette of India dated 14th May, 2010.
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(6) The Indian Forest Service (Pay) Third Amendment Rules, 2010 published in
Notification No. G.S.R. 407(E) in Gazette of India dated 14th May, 2010.

(7)  The Indian Administrative Service (Fixation of Cadre Strength) Sixth Amendment
Regulations, 2010 published in Notification No. G.S.R. 412(E) in Gazette of India dated
17th May, 2010.

(8)  The Indian Administrative Service (Pay) Eighth Amendment Rules, 2010 published
in Notification No. G.S.R. 413(E) in Gazette of India dated 17th May, 2010.

(9) The Indian Administrative Service (Fixation of Cadre Strength) Seventh
Amendment Regulations, 2010 published in Notification No. G.S.R. 431(E) in Gazette of
India dated 20th May, 2010.

(10) The Indian Administrative Service (Pay) Ninth Amendment Rules, 2010 published
in Notification No. G.S.R. 432(E) in Gazette of India dated 20th May, 2010.

(11) The Indian Administrative Service (Fixation of Cadre Strength) Fifth Amendment
Regulations, 2010 published in Notification No. G.S.R. 433(E) in Gazette of India dated
20th May, 2010.

(12) The Indian Administrative Service (Pay) Tenth Amendment Rules, 2010 published
in Notification No. G.S.R. 434(E) in Gazette of India dated 20th May, 2010.

(13) The Indian Administrative Service (Fixation of Cadre Strength) Fifth Amendment
Regulations, 2010 published in Notification No. G.S.R. 450(E) in Gazette of India dated
26th May, 2010.

(14) The Indian Administrative Service (Pay) Seventh Amendment Rules, 2010
published in Notification No. G.S.R. 451(E) in Gazette of India dated 26th May, 2010.

(15) The Indian Police Service (Fixation of Cadre Strength) Fourteenth Amendment
Regulations, 2010 published in Notification No. G.S.R. 509(E) in Gazette of India dated
16th June, 2010.

(16) The Indian Police Service (Pay) Sixteenth Amendment Rules, 2010 published in
Notification No. G.S.R. 510(E) in Gazette of India dated 16th June, 2010.
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(17) The Indian Police Service (Fixation of Cadre Strength) Fifteenth Amendment
Regulations, 2010 published in Notification No. G.S.R. 511(E) in Gazette of India dated
16th June, 2010.
(18) The Indian Police Service (Pay) Seventeenth Amendment Rules, 2010 published in
Notification No. G.S.R. 512(E) in Gazette of India dated 16th June, 2010.
(19) The Indian Police Service (Fixation of Cadre Strength) Sixteenth Amendment
Regulations, 2010 published in Notification No. G.S.R. 513(E) in Gazette of India dated
16th June, 2010.
(20) The Indian Police Service (Pay) Eighteenth Amendment Rules, 2010 published in
Notification No. G.S.R. 514(E) in Gazette of India dated 16th June, 2010.
(21) The Indian Police Service (Fixation of Cadre Strength) Seventeenth Amendment
Regulations, 2010 published in Notification No. G.S.R. 515(E) in Gazette of India dated
16th June, 2010.
(22) The Indian Police Service (Pay) Nineteenth Amendment Rules, 2010 published in
Notification No. G.S.R. 516(E) in Gazette of India dated 16th June, 2010.

(Placed in Library, See No. LT 2887/15/10)

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): Sir, I beg to lay on the Table —

(1) A copy each of the following Notifications (Hindi and English versions) issued sub-
section (3) of section 3 of the Environment (Protection) Act, 1986:-

(1) S.O. 2144(E) published in Gazette of India dated the 21st August, 2009, constituting
the Union Territory Environment Impact Assessment Authority, Chandigarh.

(1)  S.0. 2363(E) published in Gazette of India dated the 15th September, 2009, making
certain amendments in the Notification No. S.0. 1888(E) dated 30th July, 2008.

(1i11))  S.O. 3065(E) published in Gazette of India dated the 1st December, 2009, making
certain amendments in the Notification No. S.O. 948(E) dated 12th June, 2007.

(iv)  S.O. 852(E) published in Gazette of India dated the 16th April, 2010, constituting

the State Environment Impact Assessment Authority, Nagaland.



18.08.2010 14

(v)  S.0. 242(E) published in Gazette of India dated the 3rd February, 2010, making

certain amendments in the Notification No. S.O. 1735(E) dated 11th October, 2007.

(vi)  S.0. 3066(E) published in Gazette of India dated the 1st December, 2009, making

certain amendments in the Notification No. S.0. 1105(E) dated 4th July, 2007.

(vil) S.O. 853(E) published in Gazette of India dated the 16th April, 2010, constituting

the State Environment Impact Assessment Authority, Goa.

(viii)) S.O. 1662(E) published in Gazette of India dated the 13th July, 2010, making

certain amendments in the Notification No. S.0. 1174(E) dated 18th July, 2007.

(2) A copy of the Environment (Protection) (Fourth Amendment) Rules, 2010 (Hindi and

English versions) published in Notification No. G.S.R. 608(E) published in Gazette of

India dated the 21st July, 2010 under section 26 of the Environment (Protection) Act, 1986.
(Placed in Library, See No. LT 2888/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): Sir, I beg to lay on the Table a copy each of the following
statements (Hindi and English versions) showing Action Taken by the Government on the
assurances, promises and undertakings given by the Minister during various sessions of

Tenth, Eleventh, Twelfth, Thirteenth, Fourteenth and Fifteenth Lok Sabha:-
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TENTH LOK SABHA
1. Statement No. XLXI Third Session, 1992
(Placed in Library, See No. LT 2889/15/10)

2. Statement No. XLVIII Sixth Session, 1993
(Placed in Library, See No. LT 2890/15/10)

3. Statement No. XXXVII Eleventh Session,1994
(Placed in Library, See No. LT 2891/15/10)

4. Statement No. XLI Thirteenth Session, 1995
(Placed in Library, See No. LT 2892/15/10)

5. Statement No. XXIX Fourteenth Session, 1995
(Placed in Library, See No. LT 2893/15/10)

ELEVENTH LOK SABHA
6. Statement No .XXXIX Fourth Session, 1997
(Placed in Library, See No. LT 2894/15/10)
7. Statement No. XXXIV Fifth Session, 1997

(Placed in Library, See No. LT 2895/15/10)

TWEVELTH LOK SABHA
8. Statement No. XLV Second Session, 1998
(Placed in Library, See No. LT 2896/15/10)
9. Statement No. XLI Fourth Session, 1999

(Placed in Library, See No. LT 2897/15/10)
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10.

11.

12.

13.

14.

15.

16.

17.

18.

Statement No. XLIV

Statement No. XLIX

Statement No. XLII

Statement No. XXX

Statement No. XXXIV

Statement No. XXXV

Statement No. XXXII

Statement No. XXIX

Statement No. XXVI

THIRTEENTH LOK SABHA

Second Session, 1999

(Placed in Library, See No.

Third Session, 2000

(Placed in Library, See No.

Fourth Session, 2000

(Placed in Library, See No.

Fifth Session, 2000

(Placed in Library, See No.

Eighth Session, 2001

(Placed in Library, See No.

Ninth Session, 2002

(Placed in Library, See No.

Tenth Session, 2002

(Placed in Library, See No.

Eleventh Session, 2002

(Placed in Library, See No.

Fourteenth Session, 2003

(Placed in Library, See No.

16

LT 2898/15/10)

LT 2899/15/10)

LT 2900/15/10)

LT 2901/15/10)

LT 2902/15/10)

LT 2903/15/10)

LT 2904/15/10)

LT 2905/15/10)

LT 2906/15/10)
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19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

Statement No. XXIII

Statement No. XXI

Statement No. XXII

Statement No. XIX

Statement No. XVIII

Statement No. XVII

Statement No. XV

Statement No. XV

Statement No. XIV

Statement No.

Statement No.

Statement No.

Statement No.

Statement No.

XII

X1

IX

VII

VI

FOURTEENTH LOK SABHA

Second Session, 2004

(Placed in Library, See No.

Third Session, 2004

(Placed in Library, See No.

Fourth Session, 2005

(Placed in Library, See No.

Fifth Session, 2005

(Placed in Library, See No.

Sixth Session, 2005

(Placed in Library, See No.

Seventh Session, 2006

(Placed in Library, See No.

Eighth Session, 2006

(Placed in Library, See No.

Ninth Session, 2006

(Placed in Library, See No.

Tenth Session, 2007

(Placed in Library, See No.

Eleventh Session, 2007

(Placed in Library, See No.

Twelfth Session, 2007

(Placed in Library, See No.

Thirteenth Session, 2008

(Placed in Library, See No.

Fourteenth Session, 2008

(Placed in Library, See No.

Fifteenth Session, 2009

(Placed in Library, See No.

17

LT 2907/15/10)

LT 2908/15/10)

LT 2909/15/10)

LT 2910/15/10)

LT 2911/15/10)

LT 2912/15/10)

LT 2913/15/10)

LT 2914/15/10)

LT 2915/15/10)

LT 2916/15/10)

LT 2917/15/10)

LT 2918/15/10)

LT 2919/15/10)

LT 2920/15/10)
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FIFTEENTH LOK SABHA
33. Statement No. V Second Session, 2009
(Placed in Library, See No. LT 2921/15/10)
34. Statement No. III Third Session, 2009
(Placed in Library, See No. LT 2922/15/10)
35. Statement No. III Fourth Session, 2010

(Placed in Library, See No. LT 2923/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI D. PURANDESWARI): Sir, I beg to lay on the Table:-

(1 @ A copy of the Annual Report (Hindi and English versions) of the Central
Institute of Classical Tamil, Chennai, for the year 2008-2009 alongwith Audited Accounts.

(1) A copy of the Review (Hindi and English versions) by the Government of the
working of the Central Institute of Classical Tamil, Chennai, for the year 2008-2009.

(2)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library, See No. LT 2924/15/10)
3 @ A copy of the Annual Report (Hindi and English versions) of the Union
Territory Mission Authority (Dadra and Nagar Haveli Sarva Shiksha Abihyan), Silvassa,
for the year 2008-2009, alongwith Audited Accounts.

(1) A copy of the Review (Hindi and English versions) by the Government of the
working of the Union Territory Mission Authority (Dadra and Nagar Haveli Sarva Shiksha
Abihyan), Silvassa, for the year 2008-2009.

(4)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (3) above.

(Placed in Library, See No. LT 2925/15/10)
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S @0 A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Information Technology, Allahabad, for the year 2008-2009.

(1)) A copy of the Annual Accounts (Hindi and English versions) of the Indian
Institute of Information Technology, Allahabad, for the year 2008-2009, together with
Audit Report thereon.

(ii1)) A copy of the Review (Hindi and English versions) by the Government of the
working of the Indian Institute of Information Technology, Allahabad, for the year 2008-
2009.

(6)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (5) above.

(Placed in Library, See No. LT 2926/15/10)
7 @) A copy of the Annual Report (Hindi and English versions) of the Indian
Institute of Information Technology and Management, Gwalior, for the year 2008-2009.

(1) A copy of the Annual Accounts (Hindi and English versions) of the Indian
Institute of Information Technology and Management, Gwalior, for the year 2008-2009,
together with Audit Report thereon.

(i11) A copy of the Review (Hindi and English versions) by the Government of the
working of the Indian Institute of Information Technology and Management, Gwalior, for
the year 2008-2009.

(8)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (7) above.

(Placed in Library, See No. LT 2927/15/10)

() G)) A copy of the Annual Report (Hindi and English versions) of the UEE
Mission (Sarva Shiksha Abhiyan), Delhi, for the year 2005-2006, alongwith Audited
Accounts.

(i1))  Statement regarding Review (Hindi and English versions) by the Government
of the working of the UEE Mission (Sarva Shiksha Abhiyan), Delhi, for the year 2005-
2006.
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(10) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (9) above.

(Placed in Library, See No. LT 2928/15/10)
(11) @) A copy of the Annual Report (Hindi and English versions) of the
Lakshadweep Sarva Shiksha Abhiyan State Mission Authority, Lakshadweep, for the year
2008-2009, alongwith Audited Accounts.

(i1)  Statement regarding Review (Hindi and English versions) by the Government
of the working of the Lakshadweep Sarva Shiksha Abhiyan State Mission Authority,
Lakshadweep, for the year 2008-2009.

(12) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (11) above.

(Placed in Library, See No. LT 2929/15/10)
(13) A copy of the Annual Report (Hindi and English versions) of the Bharat Shiksha
Kosh, New Delhi, for the year 2006-2007, alongwith Audited Accounts.
(14) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (13) above.

(Placed in Library, See No. LT 2930/15/10)
(15) A copy of the Annual Report (Hindi and English versions) of the Bharat Shiksha
Kosh, New Delhi, for the year 2007-2008, alongwith Audited Accounts.
(16) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (15) above.

(Placed in Library, See No. LT 2931/15/10)
(17) A copy of the Annual Report (Hindi and English versions) of the Bharat Shiksha
Kosh, New Delhi, for the year 2008-2009, alongwith Audited Accounts.

(18) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (17) above.

(Placed in Library, See No. LT 2932/15/10)
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(19) A copy of the Council (Institutes of Technology) Amendment Rules, 2009 (Hindi
and English versions) published in the Notification No. S.O. 2825 in weekly Gazette of
India dated the 17th October, 2009 under sub-section (3) of Section 35 of the Institutes of
Technology Act, 1961.
(20) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (19) above.
(Placed in Library, See No. LT 2933/15/10)
21) 1) A copy of the Annual Report (Hindi and English versions) of the Kerala
Mahila Samakhya Society, Trivandrum, for the year 2007-2008, alongwith Audited
Accounts.
(i)  Statement regarding Review (Hindi and English versions) by the Government
of the working of the Kerala Mahila Samakhya Society, Trivandrum, for the year 2007-
2008.
(22) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (21) above.
(Placed in Library, See No. LT 2934/15/10)
(23) (1) A copy of the Annual Report (Hindi and English versions) of the Bihar
Mabhila Samakhya Society, Patna, for the year 2008-2009, alongwith Audited Accounts.
(i1)  Statement regarding Review (Hindi and English versions) by the Government
of the working of the Bihar Mahila Samakhya Society, Patna, for the year 2008-2009.
(24) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (23) above.
(Placed in Library, See No. LT 2935/15/10)
(25) () A copy of the Annual Report (Hindi and English versions) of the School of
Planning and Architecture, New Delhi, for the year 2008-2009, alongwith Audited
Accounts.
(1)) A copy of the Review (Hindi and English versions) by the Government of the
working of the School of Planning and Architecture, New Delhi, for the year 2008-2009.



18.08.2010 22

(26) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (25) above.

(Placed in Library, See No. LT 2936/15/10)
27) () A copy of the Annual Report (Hindi and English versions) of the Rajiv
Gandhi Indian Institute of Management, Shillong, for the year 2008-2009, alongwith
Audited Accounts.

(1) A copy of the Review (Hindi and English versions) by the Government of the
working of the Rajiv Gandhi Indian Institute of Management, Shillong, for the year 2008-
2009.

(28) Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (27) above.

(Placed in Library, See No. LT 2937/15/10)
29) () A copy of the Annual Report (Hindi and English versions) of the Indian
School of Mines, Dhanbad, for the year 2008-2009.

(1)) A copy of the Annual Accounts (Hindi and English versions) of the Indian
School of Mines, Dhanbad, for the year 2008-2009, together with Audit Report thereon.

(i11) A copy of the Review (Hindi and English versions) by the Government of the
working of the Indian School of Mines, Dhanbad, for the year 2008-2009.

(30) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (29) above.

(Placed in Library, See No. LT 2938/15/10)
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRIMATI PRENEET KAUR): Sir, I beg to lay on the Table a copy of the Diplomatic
and Consular Officers (Fees) Amendment Rules, 2010 (Hindi and English versions)
published in the Notification No. G.S.R. 398(E) in Gazette of India dated the 12th May,
2010 under sub-section (3) of Section 8 of the Diplomatic and Consular Officers (Oaths
and Fees) Act, 1948.

(Placed in Library, See No. LT 2939/15/10)
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12.02 hrs.
MESSAGES FROM RAJYA SABHA
AND
BILLS AS PASSED BY RAJYA SABHA™
SECRETARY-GENERAL: Sir, I have to report the following messages received from the
Secretary-General of Rajya Sabha:-

(1) “In accordance with the provisions of rule 111 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha, I am directed to enclose a copy of the
Mines and Minerals (Development and Regulation) Amendment Bill, 2010
which has been passed by the Rajya Sabbha at its sitting held on the 17" August,
2010.”

(1)  “In accordance with the provisions of rule 111 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha, I am directed to enclose a copy of the
Personal Laws (Amendment) Bill, 2010 which has been passed by the Rajya
Sabha at its sitting held on the 17" August, 2010.”

(ii1))  “In accordance with the provisions of rule 127 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha, I am directed to inform the Lok Sabha
that the Rajya Sabha at its sitting held on the 17" August, 2010 agreed without
any amendment to the Energy Conservation (Amendment) Bill, 2010 which was

passed by the Lok Sabha at its sitting held on the 4™ May, 2010.”

2. Sir, 1 lay on the Table the Mines and Minerals (Development and Regulation)
Amendment Bill, 2010; and the Personal Laws (Amendment) Bill, 2010, as passed by
Rajya Sabha on the 17" August, 2010.

* Laid on the Table.
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12.02% hrs.
COMMITTEE ON PRIVATE MEMBERS’ BILLS AND RESOLUTIONS
9™ Report
SHRI VIJAY BAHADUR SINGH (HAMIRPUR): Sir, on behalf of Shri Kariya Munda, I
beg to present the Ninth Report (Hindi and English versions) of the Committee on Private

Members’ Bills and Resolutions.

12.02% hrs.
COMMITTEE ON PETITIONS
7™ and 9™ Reports
SHRI ANANT GANGARAM GEETE (RAIGAD): Sir, I beg to present the following
Reports (Hindi and English versions) of the Committee on Petitions:--

(1) Seventh Report on the representations requesting to consider a case under the
category of ‘war widow’ and grant of all the applicable financial benefit and non-
implementation of the decision of the Appointments Committee of Cabinet (ACC).

(2) Ninth Report on the representations regarding cancellation/withdrawal of
Notification dated 22™ April, 2003 issued by the Ministry of Environment and
Forests, Government of India and provision of more funds in Railway Budget for

development of Railway Network in District Churu, Rajasthan.

12.02% hrs.

COMMITTEE ON SUBORDINATE LEGISLATION
10™ to 12™ Reports
SHRI P. KARUNAKARAN (KASARGOD): Sir, I beg to present the Tenth, Eleventh and
Twelfth Action Taken Reports (Hindi and English versions) of the Committee on

Subordinate Legislation.



18.08.2010 26

12.03 hrs.
STANDING COMMITTEE ON SCIENCE AND TECHNOLOGY,
ENVIRONMENT & FORESTS
(i) 212" Report

3t TGty TR (ITHIST): IUTET Heled, H AT JhaH & oy [fdet afie fagae, 2010 & ar
H fasm &R wenfire!, gafaror &R a9 Wde) mft |fdfa &1 21241 yfoaeT (fe=ar qen sioht wvanso)

[T gl R Gl g

(i)Evidence

#it 9SI9 TWeT ¢ IUTeHE Heled, H WAER Jhar & o fifde i fagge, 2010 & av # fawm
¥ g g iR Wenfiet, iR ok a1 6 dude wmht afify & awer e o de
el IR & gl

... (Interruptions)
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12.03Y4 hrs.
STATEMENTS BY MINISTERS

(i) Status of implementation of the recommendations contained in the 1°* Report
of the Standing Committee on Water Resources on Demands for Grants
(2009-10), pertaining to the Ministry of Water Resources *

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER
RESOURCES (SHRI PAWAN KUMAR BANSAL): Sir, I beg to lay this statement on
the status of implementation of recommendations contained in the First Report of

Standing Committee on Water Resources in pursuance of Direction 73A of the Hon'ble
Speaker, Lok Sabha issued vide Lok Sabha Bulletin-Part II, dated September 01, 2004.

The First Report of Standing Committee on Water Resources (Fifteenth Lok
Sabha) was presented in the Lok Sabha on 10" December 2009. This Report related
to the examination of Demands for Grants of the Ministry of Water Resources for the
year 2009-10.

Action Taken Notes on the recommendations/observations contained in the
above said report of the Standing Committee had been sent to the Committee on 7™
May, 2010. There were 20 recommendation paragraphs in this report containing
recommendations/ observations made by the Committee where action was called for on
the part of Government. These recommendations/observations mainly related to the
issues like realistic assessment of requirement of funds, judicious and optimal utilization
of allocated funds, streamlining the process of inclusion of projects in the scheme of
National Projects, review of National Water Policy, need to obviate delays in clearance of
projects, enactment of legislation regarding regulation and control of ground water
development, enactment of PIM legislation, need to encourage micro irrigation system,
accelerating pace of implementation of irrigation projects, increasing the utilization of
irrigation potential created, streamlining the process of procurement of equipments,

modernization of flood forecasting system, efforts to mitigate problem of floods in

* Laid on the Table and also Placed in Library, See No. LT 2940/15/10
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the States of Uttar Pradesh and Bihar, need for expeditious implementation of the

scheme Repair, Renovation and Restoration of Water Bodies, etc.

The present status of implementation of various recommendations made by the
Committee is indicated in Annexure to my Statement which is laid on the Table of the
House. I would not like to take the valuable time of the House to read out all the contents

of this Annexure. I would request that this may be considered as read.

... (Interruptions)
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12.03Y; hrs.

(i) Status of implementation of the recommendations contained in the 208"
Report f the Standing Committee on Science and Technology, Environment
and Forests on Demands for Grants ( 2010-11), pertaining to the Department of
Scientific and Industrial Research, Ministry of Science and Technology

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY;
MINISTER OF STATE OF THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTER’S OFFICE; MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS; AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
PRITHVIRAJ CHAVAN): Sir, I beg to lay this statement in pursuance of Direction No.
73A of the Hon'bie Speaker, Lok Sabha issued vide Lok Sabha Bulletin, Part II, dated Ist
September, 2004 to inform the esteemed House about the status of implementation on the
actions taken by the Government on Two hundred eighth Report of the Demands for
Grants of Department of Scientific & Industrial Research (DSIR) for the year 2010-2011.

The Committee, while reviewing the working and considering the detailed Demands
for Grants of DSIR, analyzed the Demands for Grants with reference to the aims,
objectives and achievements of the Department and presented the 208" Report thereon to
both the Houses on the 23" April 2010. There were twenty four recommendations in 208"
Report of the Committee. Some of them are advisory in nature while some seek
clarification. There are appreciative remarks in many recommendations. Excerpts of

significant ones are:

» The Committee appreciated the achievements made by the Department during the
Xth Five Year Plan and hoped that the Department would strive towards
continuing and strengthening its programme to support the small and medium

industrial units to develop cutting edge technologies of high commercial value

" laid on the Table and also Placed in Library, See No. LT 2941/15/10
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and intensify exports and at the same time developing technologies for the use
of the common man. The Committee noticed that no significant reasons have

been provided by DSIR for discontinuance of IRR Scheme;

The Committee noted with serious concern the significant difference between the
demand projected by the Department and the amount actually allocated. The
Committee was of the opinion that scientific departments should not be deprived of
funds as it would adversely affect research and development which is crucial for the
development of the nation. The Committee recommended that the well thought out
projected demand of scientific departments should be honoured and accepted by the
Planning Commission, specially in view of the faet that scientific research is a

capital intensive field;

The Committee observed that though the Department has been making an
outstanding contribution towards the research and development in the various
sectors of science & technology and has played a pivotal role in the progress of the
country, yet the acknowledgement of. its activities has been utterly disappointing
and its activities are not popular as compared to those of the other scientific
departments. The Committee recommended that the Department should have a
comprehensive plan and a separate budget for popularizing its technologies and
should double its efforts to communicate its activities and market its products to the
Government and the private sector both through audio-visual and print media in a
more effective way;

The Committee also suggested that Planning Commission should, on its part,
encourage the scientific departments with adequate fund allocation in keeping with
their proposed allocations so that most of the programmes may not be spilled over to

the future years and could be completed within the targeted time frame;

The Committee was of the opinion that 'Global Knowledge Partnerships' are the

need of the hour, where both the constituent partners stand to benefit from each
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other's competence. Such programmes besides building up the confidence of our
researchers would also be economically beneficial for the country as the
investments costs of the research programmes are shared by both the partnering
countries. The Committee recommended that such programmes should be further
intensified with more partnerships particularly with South East Asian Countries like
Japan, Korea, China etc. apart from other scientifically advanced countries of Europe

and strengthened with more funds allocation;

e The Committee recommended that the expansion of National Laboratories should
be extended to all the states of the country, with at least one laboratory in each state

so that there is equitable scientific progress in each state;

e The Committee recommended that programmes like CSIR-800 should be pursued
vigorously and adequately funded so that the objectives of the programme are

attained;

e The Committee strongly recommended that the Department should give adequate

budgetary support to the innovative programme, 'Open Source Drug Discovery';

e The Committee recommended that the Department should take up the issue
regarding improvement in the pay scales of scientists vigorously with the

Government to ensure best possible career prospects for them; and

e The Committee appreciated the CSIR's patent utilization rate of 8.67% compared to
worldwide statistics. However, the Committee recommended that the Department
should increase its focus towards the awareness of Intellectual Property issues so
that country's traditional knowledge is well protected and also make sincere efforts
for optimal transfer and utilization of Intellectual Property from research institution

to industry.

The Action Taken Note on 208" Report has been forwarded to Rajya Sabha Secretariat on
28.07.2010, copy of which is annexed.

... (Interruptions)




18.08.2010 32

12.03% hrs.

(iii) Status of implementation of the recommendations contained in the 20™ Report
f the Standing Committee on Transport, Tourism and Culture on Demands for
Grants ( 2007-08), pertaining to the Ministry of Culture

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND MINISTER OF

STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.

NARAYANASAMY): Sir, I beg to lay this statement on the status of implementation of

recommendations contained in 120th Report of the Parliamentary Standing Committee on

Transport, Tourism and Culture RELATING TO DEMANDS FOR GRANTS(2007-2008)

in pursuance of Lok Sabha Bulletin Part-11 dated 28t September, 2004, WHICH READS

AS UNDER:

2. "The Minister concerned shall make once in six months a statement in the House
regarding the status of implementation of recommendations contained in the Report of Lok

Sabha with regard to his/her Ministry".

3. The Standing Committee on Transport, Tourism and Culture presented their 120"
Report on the Demands for Grants Q2007-2008) on 4™ March, 2008 (The report was
presented to the Rajya Sabha on 4™ March, 2008).

4. Mr. Deputy Speaker Sir, in its Report the Standing Committee made 71
Recommendations in all. Out of 71 Recommendations/Observations made by the
Committee, this Ministry has accepted all recommendations. The Action Taken Report on

the Recommendations of the Committee are contained in its 129" Report.

5. I also lay on the Table of the House the present status of implementation of each
recommendation as Annexure.

... (Interruptions)

* Laid on the Table and also Placed in Library, See No. LT 2942/15/10
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12.04 hrs.
MATTERS UNDER RULE 377"

MR. DEPUTY-SPEAKER: Hon. Members, matters under Rule 377 shall be laid on the
Table of the House. Those Members who are desirous of laying their matters under Rule
377 on the Table of the House may send slips at the Table immediately. Only those matters
for which slips have been received at the Table shall form part of the proceedings and rest
of the matters shall be treated as lapsed.

... (Interruptions)

i) Need to provide funds to solve the drinking water problems in the urban areas
of Pratapgarh Parliamentary Constituency, Uttar Pradesh

TEHAR T g (TATwTe): WX HE & YAIe & WS H IS & g9 fawe gl o @ 2l
Yold B TR 9gd & 71 el 11 § R S a1 AR Bl 39 99g e W1 5, S9H dERgs & ad
w8, FoID PR AT R B B B SR TS WRBR 1 39 G99 § TP 859 BRIS WIY Bl U<
el AT #ATeg B W 2] 39 WAy H AN FF IR UF FaER A1 g W S T & A1
& oY ol 9 wedl [ HaTer 7 gRI Srdfed 78l 3l Bl

e & HIH W WRDR A JRY § 6 A AHEy &3 © A8 YIS G D ~eM B oy
I GeRITA BMe Wepa By, AT BRI B PRI Bl S b |

* Treated as laid on the Table
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(ii) Need to improve the service conditions of Madrasa teachers in Uttar Pradesh

ST, i @A (HhoTaTE): ARAl & AYFDIERU DI B ABR DI T AT B [haTaa H 37T
el T fQamdl 9 waval el & TRl B TRE IRGR B F MMHT B g § I8 Hadl
=g fep fRierepi @1 AefOrd AFIA & I AFGUS] Bl YR AGRA! § BIRIRA 39 AT BT 7 ]G dTel
RIgThT IR N 7 PR IR TS H dY 2005 ¥ 39 AGA DI fdd BIgal b1 AR {HAT SR | e &
T 9P | AT Bl A9 9Y Bl qIIal b A5 TG b R R ARG BT & G JET ST A1fev)
IR I H & T8 <@ o %@ ? 5 Aewan Rt &1 999 8-8 e W fIaRa ar 2 39 wfome W
D 3 HIE TR AR BRI Bl gaver &
U AN A ST X e Rt B AR T8 o W MAAGHA W HrRiarE a¥l
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(iii) Need to rename the railway stations named after former British rulers

sft g4 9N (TERIT, S.U.): WdAdl & B <¥d 9 IAfE 9T & uvEd <9 H Hiug Yerd
TRET BT AW 377 W WA g4 & 36N AHI & 99 W &

g IR I W & |ae fAwid §1 §9 Wiidl ®I 8 & $9 § aad Sfear e
Sl 999 B T BeM & W & <« H 60 B qUD W ATDT Wbl BT ST AT 7

N T BT IS ATADT B A IR 3Tl WY 997 81 Ty @IfHE & fawid g1 59 dey
H X HATT BT HAF © b WAl BT M IR 2g 6 HATrd BT UG 841 Mg |

I, A b= [ HAT A AT B b S ArAhi b AW W FeAd 3N I8 ed WAl DI fdavor
Jl T ARl Aied IR B GRREEAT AW DR S QM R O & & [aadr GUM A,
faf¥re rorraT srerar AR & AW W [ O 7] AR W a| B & S AaeIS HrRiare!
PRA BU X HATHT P qHa] JATg HS HR 3Tl MU fda9q 26 SHav), 2011 T 9 feharf=ra &yl
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(iv)  Need to construct an overbridge at Raigarh Bus Stand on NH- 8 in
Sabarkantha Parliamentary Constituency, Gujarat

#it wEsiiE @, e (WERGe): AR G9a &F ekl ORI ol H ¥ IS ISHET 0 8
ToRAT &l 39 U I9E BT $B A U8l IR ofF dTell a1 AT Bl 319 39 fecehl A eHeEe
JPb BE ATgl ATl ISR ST SR ST T UTAETE T &1 3 B8 s+l dlol S SN 1R
3 aTel TIMIT (SIae) TR SMEANHE 8 $N Idl Ud 3feX fasl a9 &1 uraeme @ @ gl offed 3
AR &F W ATl iR AR & di9 e WIH (Siae) ST 8, Sl a1 Aiiie Ud defirs
& 21 T WA B AT BSPd, Nld WM, AHM, WA Td I q$ G § I B qFn 9 2
S QI BRI F IRATG WIF W b FRI T I 3MMaeIH @, el Al ANl bl 9ga faabd arit| 54
Fd H W AT 39 S0 gl @ oy sriare W &R 9ad Bl

e & HIH W AR Y RY © 6 519 59 &3 H B8 sl arell I ISR a9 S
Al IHH G WA (SaRM) W UHh S ol a1 Dl Y9 STHfed H faed By
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v) Need to provide manned railway crossings in Amreli Parliamentary
Constituency and undertake repair works of all the railway crossings in the
region

it ARATS HOISAT (3FReR) : A A FIey, H 3MUD AIETH A Nl HATS P &I A A/
&3 3FRCl Tl # Yod & AT Bl AP AHT HAl A {6 Ml & 63 Wil a8 W g
ORI o fARISeR AR, & el # Yeld @ 9gd & g AT 8 | WX 496 &3 & Jdd Neid
PR & WY dTel IR H Uh-Uch P & Tge 8l T 8 3R fifeeai Is & iR fawd vl g8 ¢ |
GRAT I DI O Tl @ I ARl Dl BIRTT IR B H B! gl 1 G BT TSl & 3i”
IEl b b BI MREAT BT Wt S-S H BTHT WA Bkl & | T8 A A 9§ rragr § &t 9§t
gee ge Jahd ¥ |

Heredl, § N WAl S W SR AT A1 ([ TR A9ET &7 © &R Nld DI Pl e A
SIeq ATHT B SN 3R U ISTYHR Yod BIch H a1 B Y S@l W T GRIBHAT dA1d &l
3R o B AN & AR IC JEAD W 3R 9§ B dI FaAT & qlh ANl DI HIRAT IR
FRA H DI WA A 2

(vi) Need to construct a broad gauge railway line between Tirodi and Katangi in
Balaghat, Madhya Pradesh

3 ®.S). I (qEMER):  HEH Yo% H W GG &7 & A RIS § Bl TP ol oArs o
M B MaRHA 2 | RRSI § Bl &l dqrg T 15 [0, § | R & (RS 9 a1 X
S ® 3R qrarare W dHem I W g9l X argd 7 | R RS 9w a@ X g T8 2|
fT9® BRI 39 STl DI SdT BT BIHT Bicds o B g |

31Yd ARHR H A B, Sl § RSN § & I& Yo ofrsd @1 fhy oM &g @d &=ard
WY, 3R G TS Bl HR Ja BR BRI Y HRaAY SY |
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(vii) Need to provide sufficient funds to solve the drinking water problem in
Fatehpur Parliamentary Constituency, Uttar Pradesh

# M@ TAW (HAgqR): W Fa=T &F BdgyR (S0 %0) H Wew Yaoid b 98 foT yfiafed ga+ia
R &1 3R Tl o1 %& & | BAgYR AR d B QI & &1 H Yorel bl W 1 B1ot - fR
g RO uW digcer(eld fHeRT) UM SINIYR (Hlell) i <a9s & JMi A4 YA Jaodl givd 8l
T 2 SR ZeURl BT U Wl g W 1 | T H A B W B BN D HRU YIS Dl AT
IR Sfedt & S ® | 37 TSUA BT Y AT B @t ff Smavgadl € | BaeyR WER 9 S'Id Qi
&3 H 3R UTAT gRT AT 4000 ©SUHI T T ST Al 31id aMawad & 17 8 Ry s &t
TN TR B R BT 1 IS | T A g IWHR W ROAR A T 6 98 BagR sHug & forg

T R WD YISl SUTEl BRI S 0 |

(viii) Need to open LPG retail outlets in Supaul Parliamentary Constituency, Bihar

it faea WEgw AR (Yiw): A Aiferad Ud widfas 1 /30 ST @ e 1 WO WA guld
& el gearery guler § U Wt I Yol & el 89 Bl SR G =edl § | 59 DR S A
DI R BISASAT BT AMAT PRAT TSdT & AR AT Jeamerd & 30 6.8, & g 4 19 ol ot 2 |
fre & v 9 gordl ot @8 +f 15 anf & 48 wt § |

3 A F#A S W oM ® f guld & W wr figwar, Savints, IR # 4 gosdt
GAdT ©F Y U8 BN O B GARIT BT F18H 81 Ud Sa1 Bl 8 fret |
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(ix) Need to undertake exploration and commercial production of Molybdenum, a
chemical element in Dharmapuri Parliamentary Constituency, Tamil Nadu

SHRI R. THAMARAISELVAN (DHARMAPURI): Recently large deposits of
Molybdenum, a rare material used in the manufacturing of aeroplanes and
helicopter/rockets have been discovered in Velampatti Village in Harur Taluk, which falls
in my Parliamentary constituency, Dharmapuri. This is a very precious material rarely
found in any other part of the world. The Molybdenum found in this part is considered to
be the finest quality ever found. It has also came to light that the deposit of Molybdenum is
spread upto Alangayam in Vellore district of Tamil Nadu, and Uthangarai, Vellimalai,
Marudhipatti in Krishnagiri District. The G.S.I. has been working on this for the last few
years. | stress here that the G.S.I. may take immediate steps to complete the exploration
work and initiate the commercial exploitation of this rare material by establishing industrial
units. The commercial exploitation of Molybdenum will bring economic prosperity to three
districts namely Dharmapuri, Krishnagiri and Vellore and will also provide employment to
unemployed youth belonging to these backward districts of Tamil Nadu. I, therefore, would
request the Government to expedite setting up of industrial units in Harur Taluk for
commercial production of molybdenum which will not only bring prosperity and

employment to youth but also generate revenue for the Government of India.
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(x) Need to increase the Minimum Support Price for paddy and include Kerala in
the National Food Security Mission

SHRI M.B. RAJESH (PALAKKAD): The Central Government has declared the MSP for
Paddy at the rate of Rs. 1050 per quintal. In Kerala the State Government is processing
paddy at the rate of Rs.1200 per quintal. Considering the present cost of cultivation and the
need to enhance food security the enhancement of Rs 50 per quintal by Government of
India is quiet insufficient. Hence, the MSP for paddy has to be increased to Rs 1600 per
quintal for A- Grade and Rs. 1550 per quintal for common grade paddy. In addition to this,
the traditional red varieties of Kerala ( Champa, Matt, Pokkali, Uma etc) have to be
classified as A-Grade varieties as these are relatively richer in nutrient value. A hike in the
MSP of the Paddy may act as an incentive for the farmers to produce more and this will
help in enhancing the food security. Presently, the financial assistance received by Kerala
under National Food Security Mission is inadequate. This has to be increased substantially.
Hence, I urge upon the Government of India to increase the MSP for Paddy and include the

entire State under the National Food Security Mission.
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(xi) Need for border fencing and installation of flood lights on Indo-Bangladesh
border to check illegal infiltration

SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): In West Bengal, eight
districts are bordering Bangladesh. Most of the villages sharing border with Bangladesh
have no electricity connection, due to which there is no light facility in the border areas.
Whereas the villages which are on Indo-Pakistan Border, there are provisions of Flood
Lights throughout the border and all these villages were electrified long back due to which
infiltration and smuggling is less. On Indo-Bangladesh Border there are meagre numbers of
Flood lights due to which at night it is very difficult for the poor villagers to travel from
one to place to other and sometimes the Indians are mistaken as Bangladeshis by our BSF
men resulting in harassment of common man. On Indo-Bangladesh border there are no
natural barriers and even at some places there is no fencing due to which lot of illegal
migrants from Bangladesh have settled in India long back. Besides, this, there is lot of
infiltration, smuggling of cattle and terrorists and criminal activities on our soil through
this safe passage. I, therefore, request the Hon’ble Minister to get the work of border
fencing completed at an early date and also install Flood lights on Indo-Bangladesh border.
The work of electrification of all the villages which are bordering Bangladesh should be

taken up on priority besides making pucca roads near the border.
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(xii) Need to construct a bridge over river Saryu connecting Daroli in Bihar with
Sikandarpur in Uttar Pradesh from Central funds

3t 3 gahrer Ared (Ma): WY fFrates &7 daE & el ([d8R) 3R Re<RyR (ST Jow) & 4"
Y T W A el B W A G &F B AN BT TSRl I IR UG H SMANTHA H FHIBI S
AN T | A T B AN A GRS SR H ITA B IMANTHT A & | 39 gl D1 AT B |
B {AGI &7 SRIell, 3R, AR, WAad, e, #Rdl, SRIag AR G B Sl Dl B 84
gl SR WY B IR T D qlerdl, MONYR AR B8R & gaaR B g8 Bbl HA 8 SR | Qe
goell H SRS AR H gig 8RN | TeRdl <91 Ut @ ATl 1 Al 59 4ol @ &9 O ¥ IR ISe
3R fIER & gaR db a1 ™D a9 SR |

3 B WRBR A Y PRAT § (B AP 3 H 39 Y BT FHI0 dd A A AT S

ey |

MR. DEPUTY-SPEAKER: The House stands adjourned to meet again at 2 p.m.
12.05 hrs.
The Lok Sabha then adjourned till Fourteen of the Clock.E



Suresh
d by c1 
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14.00 hrs.
The Lok Sabha reassembled after Lunch at Fourteen of the Clock
(Mr. Deputy Speaker in the Chair)
. ()
IuTens AEIGT: HUAT 31 98 S|

... (cgagm)

14.00 hrs.
At this stage, Shri Vijay Bahadur Singh and some other hon. Members
came and stood on the floor near the Table

MR. DEPUTY-SPEAKER: The House stands adjourned to meet tomorrow, the 19"
August, 2010 at 11 a.m.

14.01 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
OEhursday, August 19, 2010/Sravana 28, 1932 (Saka).



reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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